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RE: QUESTION OF PRIVILEGE

Shri V. Baju (Visskhapatoam) Mr,
Speaker, I had given a pnwvilege
motion, which I would like to refer
to at the moment.

Mr Speaker: Order, order The hon
Member sent me a privilege motion
Under the rules, it is for the Speaker
to give consent and if he gives con-
sent he will intimate to the Member
that he may raise it on the floor of
the House I received a telegram
with respect to the same matter and
I am not satisfied that there 158 a
breach of privilege Therefore, I have
referred 1t under rule 227 to the Rules
Committee for their opinion and
report 1 have intimated to the hon
Member that I am not giving consent
and, therefore, he ought not to raise
it There are, under the rules, provi-
sions for giving consent by the
Speaker before certain matters are
brought before the House

1 am noticing a tendency on the
part of some Members that notwith-
standing the fact that I intimate to
them that I withhold consent on a
particular matter on its ments they
get up and make reference to it I
will take serious notice of this as a
contravention of the order of the
Speaker They consider that, auto-
matically when some motion 13 given,
notwithstanding the rules and not-
withstanding the fact that the Spesker
can exercise discretion n certain
matters, they can take the law into
their own hands and bring 1t before
the House [ will have to deal with
them seriously Otherwise, the rules
will have to be scrapped and I will be
merely a dummy here receiving every
paper and bringing it before the
House

ber, 1 take serious notice of it,

Shri V. Raju: I do not knew
whether you mformed the House that
you have sent the matter to the Rules
Commuttee

Mr Speaker. I need not say all that,

Shri V, Raju: Mr Speaker, you
have sent the paper to the Rules
Committee

Mr, Speaker. Order, order I with-
hold my consent to bring the motion
and I am not satisfled that It 8 a
matter of privilege at all

Shri V. Raju: But that 15 not the
wmformation given o0 me by your
staff, The staff members came and
told me that you had already seant the
motion to the Privileges Commuttee.
That means you have allowed the
moben, Therefore, if you have sent
it to the Privileges Commuttee, you
should inform the House that you
have referred it to the Pnivileges
Commuttee

Mr, Speaker: The hon Member wall
kindly read the rules Matters are
allowed to be raised in the House in
which case they can be sent to the
Privileges Committee Independently,
however, if the Speaker has got
doubts, he can refer, for his own
information, certain matters

The matter in substance is this, I
received a telegram that one hon.
Member was arrested. He sent me a
telegram that he was not produced
before the Magistrate within less than
24 hours

Shri V. Raju: For fourteen days.

Mr. Speaker: Let 1t be s0 Under
the rules or, generally under the law,
whether 1n England or here, no ex-
ception or no special prinilege
attaches to the Member merely
because the matter s reported to the
House He can go to the Supreme
Court or 1if it 15 an illegal arrest, to
any other Court competent to deal
with the matter. According to the
Fundamental Rights of our Constitu-
tion, he has no special Fundamental
Rights as a Member All that has to
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{Mr, Speaker]

be done by the Maguatrate is to int:-
mate the House so as to put it on
notice regarding the inconven:iences,
it any, that is caused to the House.
No more privilege arises, 1 did not
want to commit myself in regard to
this position though I am clesr about
this matter. The hon Member has
forced me to say s0 1 wanted to
guard, in exceptional circumstances,
the safety of the Members of this
House. But, this is the way in which
the hon. Members make it impossible
for me to give them some guarantees;
notwithstanding there 18 no such pro-
vision under the ordipary law, 1
would like to stretch it and establish
a convention But, this 15 the result
of what the hon Member has done

So far as this matter 1s concerned,
1 refuse to give my consent I did
refuse to give my consent

Shri V. Raju: I do respect the Chaur,
The staff come and tell me a particular
position and you take a different
position,. Whom am I to accept or
believe? 1 was told that it had been
sent to the Privileges Committee but
you say that it has been sent to the
Rules Committee @How am 1 res-
ponsible for any disrespect to the
Chair when the staff members come
and tell me that you have already
sent 1t to the Privileges Commuittee

Mr, Speaker: Even if 1t has been
sent to the Privileges Committee
under rule 227, I do not allow the hon
Member to raise 1t here (Interrup-
wms) Even after all these, if he
wants to disobey, he wall take the
consequences of disobeying the Chair.
The House will now resume further
discussion of the Demands for Grants
relating to the Mimstry of Education
and Scientific Research, Out of four
hours allotted for the Demands of this
Ministry, one hour has already been
availed of and three hours now
remain Ten more minutes have been
taken in this discussion in the
House....

Shr! V. Raju: The officers come and
tell me.

Mr, Speaker: The business and the
work of this House ought not to be
interrupted like this; it ought not to
be interrupted except on a notice
which I allow to be brought before
the House. It 13 open to me to
consider it in my Chamber and not to
allow a particular motion to be
brought. In that case, the hon, Mem-
bers can come to0 my Chamber sad
convince me that 1t should be brought
and then 1 will bring it before the
House They have no right to inter-
rupt the proceedings of the House. 1
have been noticing it That is why,
special rules have been provided for.

If I am m the wrong, 1 will cer-
tainly change and I will consent to 1t.
I am not going to allow this 10 be
brought up before the House though
I was informed that he was going to
raise it, notwithstanding the fact that
1 was not allowing him to bring 1t
(Interruptions) Order, order. The
hon Member wnll kindly read the
rules Let the matter end here,

DEMANDS FOR GRANTS—Contd

MiINisTRY oF EDUCATION AND ScieEnTIFIC
RESEARCH

Mr Speaker The hst of Selected
Cut Motions relating to the Demands
of this Ministry has already been
circulated to Members on the 25th
July, 1957 I shall ask Members
to move these cut motions subject to
their being ‘ot.herwme admissible,

How much time would the non
Minister require for reply”?

The Minister of SBtate in the Mints-
try of Education and Scientific Re-
search (Dr. K. L. Shrimalf): I will
need at least half an hour,

Mr, Speaker: The debate should
conclude at 3 p.u. today. 8o, I will
call upon the Minister of Rducation
and Scientific Research 10 reply ta
the debate at 2-30 p.u.





